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THE MlNIS!'ER OF STATE IN 

THE MINISTRY OF FINANCE (SHBl 
SAWAISINGH SISODIA): (a) to (e). 
The use of staft cars Is regulated under 
the staff Car Rules and instructions 
issued by this Ministry from. time to 
time. The use of departmental vehicles 
is regulated under the rules framed by 
the concerned Ministries/Departments 
keeping in view the needs of the 01'la-
nisations under them. Copy of Stat! 
Car BrU.les and other instructions Issued 
from time to time ari available in Par-
liament Library. USe of staff cars for 
personal purposes is not allowed for 
any category of oftlcers. All categories 
of staff are allowed to use staff cars for 
bonafide official journeys. Use of stat! 
cars tor journeys between offices and 
residences and tJiee-vers4 is not allow-
ed except as mentioned in Note 1 below 
rule a, and rule 17 of the Staff Car 
Rules. Instructions have been issued 
in 1973 as well as in 1979 for economy 
in the consumption of petrol by staff 
cars as well as departmental vehicles. 
As a result Of these instructions, con-
IPWllption of petrol by std cars and the 
departmental vehicles other than opera. 
tional Or field vehicles has been reduc-
ed to 50 per cent and 63.75 per cent o! 
the quantities of petrol consumed by 
them during the year 1972-73 respec .. 
tively. Instructions alrea lY exio:t rl". 
garding the need for checking the mis-
use of staff cars. The Controlling Offi-
cers are responsible for proper use of 
staff cars. Under the existing rules re-
imbursement of conveyance hire char-
ges upto the extent of l\s. 75/.- per 
month, subject to fulfilment of the con-
ditions laid down in the rules, is ad-
missible to the ofticers and staff for use 
of taxis/scooters etc. for ofl1cial pur-
poses. The rates of road mileage allow-
ance are revised periodically takin, aD 
relevant factors into conslderatlon. 
The last such revision was made on 
29.6.1979. 
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Plaa provllloa ta 6a I'lye Year ...... 
for toart.a. 

1924. SHRI B. R. T ~ WID tba 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) what are the plan provisions lD 
6th Five Year Plan for development of 
tourism in each state; and 

(b) what are the proposals by vari-
ous State r-ovprnment.;: to m('} .. 10f' rUr· 
ferent places on tourists map of Inoia 
and the action taken by Government 
of India on that? 

T~ MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) In the Cenral Sector, 
development of tourism is not t~.o. 
up on State-wise basis, but on tht" Lasts 
..,r +tH" tt ~t ,I tl1.e ,"'ertI"E's ht)l-.:' to 
attract internatlonal as well as do-

mestlc tOUrlsts. An outlay of Rs ~.  

crores has been approved for tourlSM 
development in the Central Sector dur-
ing the Sixth Five Year Plan. Of tbis. 
Rs. 30 crores are for the tourism 
schemes of the Department of Tourism 
and Rs. 42 crores for those of the L'ldla 
Tounsm Development Corporation. 

(b) It is proposed to undertake 
tourism development on the travel cir-
cuit concept in an integrated man:1er 
by pooling the available resources in 
the Central State and private sector$. 
For this purpose a series of meetinp 
were held with the represent a tl yes of 
State Governments/Union Territories 
and sixty-one travel circuits have been 
identified. State a..ernments/Onion 
Territories have been requesteo. to 
prepare blue-prints of touriJm devel4P. 
ment based on these travel olrcu1t. 



.. DittA will be developed intensively by 
pooliDJ the resources in the central. 
State and private sectors. 

AIIe.e4 prowiDe ladlselDUDe 8lDODI 
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1925. SlIRl CHOTTEY SINGH 
YADAV: 

SHRI RASHEED MASOOD; 

SHKI RAJESH KUMAR 
SINGH. 

Will the Mtnister of FINANCE be 
'Pleased to state: 

(a) whether there has been ~ o ing 

indlScipline among the Reserve Sank 
of India employees partIcularly lD class 
IV employees; 

(b) 1f s<" i l~ therE'of stating the 
reasons therefor. and 

(c) the measures taken by o e~ 

ment to Improve the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE lSHRI 
MAGANBHAI BAROT). (a) and (0). 
There has been some amount Qf indis· 
oClphne among class IV em olo .. ~  ni.! 
Reserve Bank of India in some ot i .~ . 

The Indlsciplme became more pro-
nounced when the Class IV employees 
of the Bank resorted to agitation lIJI 
the form ot go slow, relusal to work 
overtime, non...cooperation with the 
management etc., on All India basL3, 
from 1st June, 1981 to 13th July, 1981. 
During this perioo they also resorted 
to illegal strikes on 15th, 25th and 26th 
June. The agltation started initicl!ly 
at Calcutta over reservation of .!ertair. 
number of posts in ditfE:Tent Class IV 
categorles for the chUdren/ close rela· 
tions of existing CIa" IV emplayees. 
Apart from this. the A1: India. Federa· 
tioD. of Class IV employees also wanted 
withdrawal of court injunction obtain-

. ed by the bank in some centres aiainst 
holding of demonstrations etc. within 
the bank'. premises and resumption ot 
discussions on certain out·staucling 
!Ssues pertalniD, to Class IV employees. 
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(c) Thoqb "rve Bank of J.aclia 
agreed to' bOld talks on outstandiae 
issues. it refused to withciraw ~o t iD-
junctions. The bank took a series of. 
measures during the recent agitatioll 
including (1) wage cuts for unduly late 
attendance, prolonged unauthorised 
absence during office hours and 1 efusal 
to carry-out the directions of supervis-
ing ofJlcials, (ii) deployment of Home-
Guards/ outside labour in some oftlce.s 
to attend to essentIal items of work. 
(ui) flling of complaints with police 
for criminal trespa.ss, mtimldation/ 
gherao of officials and obstructions ot 
work, (iv) mstltution of contempt of 
court proceedings against such of the 
employees who violated the injunt:tlOD. 
orders In different offices, (v) dis-
mIssal of employees charged with van-
oUs acts of misconduct and (Vi) dere-
cogmtlon of the All IndIa Reserve 
Bank Workers Federation and its 
aftiUater! ~ llt~ ,;+ S(",!!1t,. -_Jl.J.'::S. 

As a result of the varlOUS steps taken 
by the bank. the agitation was :mcoD.oo 
ditlonally withdrawn from 13th July, 
1981. 

Report of Faa( COllllllittee 0& Public 
UDdertaJdD,p 

i l~~ ~ ~ ~  ~  SCr:;DIA: 
Will the Minister of FINANCE be 
pleased to state. 

(a) whether the achon Comnuttee on 
Public Undertakimgs headed by MI:". 
Fazal, set up in August, 1980 t'l sug. 
gest ways and means for lmprovmg 
the performa-ru:e ot the core sector 
industries has submltted any report; 
and 

(b) if so, the details thereof and if 
not, the progress made by the Com-
mittee and when a report lS expected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
SAWAI SINGH SISODIA). (a) Mond 
(b). The Expert Committee on ~ i lic 
Enterprises beaded by Member (Indus-
try) Planning Comnussion has so far 
submitted three reports to the Govem-
ment-one on the Coal sector covvlD& 




